GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE& LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

y )
No.F.14(6)/LA-2009/ Mma//-m//f- ) Dated the(May, 2010
To

The Joint Secretary (GAD)

General Administration Department,
Government of NCT of Delhi,

2" Level, A-Wing, Delhi Secretariat,
New Delhi.

Sub: Gazette Notification of the Delhj Lokayukta and Uplokayukta (Amendment) Act, 3 E «L"
2010 (Delhi Act 06 of 2010) | g\/w ﬁ

Sir, 5

I'am directed to forward herewith two copies of the subject cited notification (English and
Hindi versions) for publis ing in the Delhi Gazette (Par_rt-IV)-Extra—Ordinary today itself. It is
requested that at least 10 copies of the same may be sent to this Department as soon it Ng
received from the press, : ' i

Yours faithfully,

(Savita Rao)
Joint Secretary (Law, Justice & L.A.)

e T

Encl.: As above.
: g2
No.F.A4(6)LA-2009/ tuncss / /99 —/ 3¢ : Dated the May, 2010

Copy together with the copy of enclosures forwarded for information and necessary action to:-
L. The Secretary, Government of India, Ministry of Home Affairs, New Delhi (with 5 copies).
2. The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law &
Justice, Legislative Department (Correction Cell), Shastri Bhawan, New Delhi (with 2
copies).

4. The Pr, Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi.

5. The Secretary to Minister of Law, Justice & Legislative Affairs, Govt. of NCT of Delhi,
Delhi Secretariat, New Delhi.

6. The Secretary,” Administrative Reforms Department, Govt, of NCT of Delhi, Delhi
Secretariat, New Delhi.

7. The OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi.

\yThe Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat, Delhi-

110054.

9. Sh. N.G. Goswami, Legislative Counsel, Department of Law, Justice and Legislative
Affairs, Govt. of NCT i, ?lhi Secretariat, New Delhi.
w ' \l
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(Savita Rao)

\ :
\CfQ’Q)Q u/\ Joint Secretary (Law, Justice & L.A)
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(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRA ORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELH]|
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELH|
M
No.F.14(6)/LA-2009/ ¢ loed / /%0 Dated the{ May, 2010

NOTIFICATION

National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on
29" April, 2010 and js hereby published for general information:-

“The Delhi Lokayukta and Upalokayukta (Amendment) Act, 2010 ;

(DELHI ACT 06 OF 2010)

(29" April, 2010)

An Act to further amend the Delhi Lokayukta and Upalokayukta Act, 1995

BE it enacted by the Legislative Assembly of the National Capital Territory
of Delhi in the Sixtieth Year of the Republic of India as follows:-

1. Short title and commencement.- (1) This ;:Act may be called the Delhj Lokayukta
and Upalokayukta (Amendment) Act, 2010.

(2) It shall be deemed to have come into force oh the 1 day of January, 2006.
2. Substitution of new Schedule for the Second Schedule.- In the Delhi Lokayukta

and Upalokayukta Act, 1995 (Delhi Act 1 of 1996), for the Second Schedule, the
following Schedule shall be substituted, namely: -

“The Second Séhedule
[See section 5 (7)]

1. Lokayukta — Such salary plus perquisites and allowances as are payable from
time to time to -



-2-

(i) a Chief Justice of g High Court in case Lokayukta is appointed from
amongst Chief Justices of High Courts in India:

(ii) a Judge of a High Court in case Lokayukta is appointed from amongst Judges
of High Courts in India;

2. Upalokayukta — Such salary (equivalent to the salary last drawn by the
incumbent in his Previous post) plus Perquisites and allowances as are payable
from time to time to-

() a Secretary to the Government in case Upalokayukta is appointed from
amongst the Secretaries to the Government:

(i) a District Judge in Delhi in case Upalokayukta is appointed from amongst
District Judges in Delhi;

(ii)a Joint Secretary to the Government of India in case Upalokayukta is
appointed from amongst the Joint Secretaries to the Government of India:

Provided that if the Lokayukta or an palokayukta at the time of his appointment

respect of service as the Lokaquta, or as the case may be, Upalokayukta, shall be
reduced- :

SRag
(Savita Rao)
Joint Secretary (Law, Justice & Legislative Affairs)
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